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Record of Proceedings

The learned counsel for the Review Petitioner submitted that reply from the
respondent was received only yesterday and sought time to file rejoinder to the same.
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She further submitted that as per the directions of the Commission in order dated
7.8.2018, revised Memo of Parties have been filed impleading HVPNL as a respondent.

2. The Commission directed the respondents, including HVPNL to file their reply by
26.3.2019 with an advance copy to the Review Petitioner who shall file their rejoinder, if
any, by 12.4.2019. The Commission also directed the parties to comply with the above
directions within the specified timeline and observed that no extension of time shall be
granted.

3. The next date of hearing will be intimated to the parties in due course of time.

By order of the Commission

sd/-
(T. Rout)
Chief (Law)
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